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CENIBAL . .I.DiViiLNISTEAT I E JB1BUNAL. 
GUW-1ATI BENCH 

ORDER SHEET 

i.pplecation  

5): 

or 1he 4pp1icant :- 
	 ó1i  

or the RQspondaot:_ 

% 3 CLftp\ 

p 	
' 4vr 	&J-tJ 	 3 

Notes oLje 	 t e 0fthe Tribunal  

24.12.31i 	Hoard learned counsil for the 
Thu; 
C .  r 	5' / d psi 4 	 ) 

applicant. 

ide1P1' 1 	 The application is admitted. Call 

: a ted 	 for the records. 
Issue notice. Returnable by four 

weeks. 

(2 	 )1 	 List on 30.1.2002 for order. 

/J2Wq/ 	 1 

2 	 cr'

Member 	 tlice..Chairman 

b  

130.1.02 	List on 4.3.2002 to enable the 

I 	respondents to file written statement, 

? 
L t 
Member 	 Vice..Chairman 

mb 

4,3.02 I 	List again on 3.4,2002 to enable 

the Responcients to Pile written statement. 

1embsr 	 Vice-'Chsirrnan 

mb 

/ 
I 	 1 



• 	394,02 	Respondent No.1 ha5'fjIed the 
Wri'tten statement. Mr. D.Senapati, iea 
nedcounsej for the Respondent. NoeTind ( 	
3 pye for time to file written 
ment. Four weeks time is allowed to the 
Respondent Nos. 2 and 3 to Pile written 
statement. 

List on 7.52002 for orde •  

I'Iember 
. 	 mb 	 . 

7.5.52 	Written atateme so Pard by 
.... . 

the Respondent No.1, Despite opportunjty 

granted Respondent Nos,2 and 3 dd not 
- 	

Pile written statement tiii today. List 

the matter for hearing on 1 8/61203.2. The 
Stats Responden'ts may Pile writtøn atate - 

. 

	

	 ment if any, within three weeks from 
today. 

t J  
Member 	. 	 UiceChajrman 

mb. 

18.6.02 	None appears for the applicant, 

List the case for hearing on 230.02. 
•Ø)jX 

. 	 .: 	 Office to communicate the date of 

Ila- hearing to the learned counsel fot 2 SQvU 

the applicant. 

Ic L 
Menber 	 Vjce..Cajja 0 	rJ 	IoC - 

im  

+, -'1 9. 	 . 
-. 
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O.A.482/2001 
Not s, of the 	 Date 	

Order of th Tbunaj 

22.8.2002 	None appears for the applicant. 

Heard counsel for the respondents. 

ez'(d 2-7-I&A 
	

Judgmentdelivered in open Court, kept 

in separate sheets. 

fLi 	 The application is dismissed in 

terms of the order. No order as. to 

costs. 

• 	 ember 	 I 	Vice-Chairman 

bb1 
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CENT tQL 4WMIN I 3T ±if IVx '1 RIii JiAL 

GUVtiAf I 3 JCH 

482 ..............c 

JjATi:;OF uCISIO.??29 .. 

Sbri N.Ngaraipam,MPS 

Mr.N.Kurnarjit Singh & N.Surendrajit SinUVOCATi. FOR TH 

_VnRUS_ 

Union of India & Others. 	 RJ5PONLNT(S) 

iJVU(U FOt& Thi 

Mr.D.Senapati. 	 RiSPONiJwNT(5) 

T1 HOiVEL MR JUSTICE D.N.CHOWDHURY, VICE CHJRMAN. 

r'i HON'.k3Ls MR K. K. SHRMA, PDMINISTRATIVE MEMBER. 

whether Reporters of local papers may be aflowcd to see 
the judgment 7 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see tIie fair copy of the 
judgment ? 

VJhethcr the judgment is to be circulated to the other 

Benches 

I0 

Judgment delivered by Hon t ble Vice-Chairman. 

/ 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No.482 of 2001. 

Date of Order : This the 22nd Day of August, 2002. 

THE HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN. 

THE HON'BLE MR K. K. SHARMA, ADMINISTRATIVE MEMBER. 

Shri N.Ngaraipam, MPS 
Commandant, Home Guards(V) 
Govt. of Manipur. 	 . . . . Applicant. 

By Advocates, Mr.N.Kumarjit Singh, N.Surendrajit Singh. 

- Versus - 

The Union of India 
Represented by the Secretary to the 
Government of India, Ministry of 
Human Affairs, New Delhi. 

The State of Manipur 
Represented by the Chief Secretary 
to the Government of Manipur 
Imphal. 

The Commissioner/Secretary (DP) 
to the Government of Manipur 
Imphal. 	 . . . . Respondents. 

By Mr.A.K.Chaudhuri, Addl.C.G.S.C. for Respndt. No.1 & 
Mr.D.Senapati, counsel for Respndt. Nos.2 & 3. 

CHOWDHURY J .. (V • C.) 

None appears for the applicant to press 

the application. This Bench by its order dated 18.6.2002 

directed the Office to communicate the date of hearing to the 

learned counsel for the applicant. In terms of the order the date 

was notified. None appears in pursunce of the• order. Accordingly 

the matter was taken up for consideration. We have heard 

Mr.A.K.Chaudhuri, learned Mdl.C.G.S.C. for the respondent No.1 and 

also Mr. D. Senapati, learned counsel appearing for the respondent 
written statement 

Nos. 2 & 3. The respondents filed its /opposing the application. 

Contd. /2 
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4 	 : 2 : 

The materials clearly indicated that the 

Selection Committee in its meeting selected the 

applicant in the promotion quota of Manipur segment of 

Joint Manipur-Tripura IPS Cadre for filling up two 

substantive vacancies existing as on 1.1.2000 in terms 

of the provisions containing Indian Police Service 

(Appointment by promotion) Regulation, 1955. The 

recommendation of the Selection Committee was approved 

by the U.P.S.C. on 15.10.2001. In view of the pendency 

of the criminal proceeding, the name of the applicant 

was included provisionallyin the select list subject to 

clearance in the briminal case pending against him 

before the Hon'hle the Hon'ble Court of Special Judge 

Manipur East. As the inclusion of the applicant was not 

made 	unconditional and, final, 	duri:: the peiod 

the 2000 Select List remained in force, the applicant 

could not be appointed. 

Admittedly, the case of the applicant was 

fairly considered and in view of the pendency of the 

criminal proceeding, the name of the applicant was not 

made unconditional during the currency of the Select 

List, the applicant could not be appointed to the All 

India Service, we do not find any infirmity in the 

action of the respondents. Accordingly, the application 

is dismissed. No order as to costs. 

• K 
K.K.SHARMA ) 

ADMINISTRATIVE MEMBER 

h 
VICE CHAIRMAN 

ME 
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IN TENTBAL ACMINISTRATIVE TIaUNAL': 

- WWAF-IATI BE'ICH 

( Application Under Section 19 of the Adninistrative 

Tribunals Act, 1985 ) 	 - 

OIGfl\T/ APPLICATION NO.L4LQF'2Q0 

Shri N.Nga'aipam,WPS, 	S 

Commandant,Rome Guards,(V), 

Covt.of Manipur, 	 . 	..,Applicant; 

VRS_ 

1. 	The Union of India and 

others. 	 ...Pesporic.ents. 

INT.EX 

i.No. ParticUlar of documents, 	 Page N0 

1 a 	Ap*ji cation . 	
0 	 1 to 8 

2 	Verjfjdation 	 9 

3, 	Annexure —A/I(Gopy of the Notification 

dL 29/10/2001) 4 	 10 

4. MnexureA/2 ( Copy of the Letter dt, 

13/12/2001) 	 11 

• Mnexure—A/3 ( True copy of the reprsen. 

tation dt. 15-12.-2oOI). 	 12 to 13 

6, 	V41ATNJ 	 14 

7 	NOTICE 	 . 

r 
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IN THE CTRAL AEivINISTTIVE TRIBJNAL 
r 	st I L uL-Tj ED h 

(Application Under Section 19 of the Administrative 

T ri h -n ci S Act, 1985 ) 

0 RI GIN AL APP LI CAT ION 1,110, 	0 F 2op1 

Detween 

Shri N.Nyaraipam,wpS, 

Commandant, 1,10me Cuards,(V), 

Govt.of Manipur. 	 ...Applicant; 

— 

	

. 	The Union of India represented by 

the Secretary to the (ovt.of 'nca, 

N!ini stry of 1brne Affairs,New Delhi, 

Th€ State of Manipur,represented by 

the Chief Secret:r y  to the Govt.of 

Mcnipur,Imrha1. 

The Comrnissioner/Secretary()'to the 

Covt.of Manipur,Irnhal. 

spo 

ETAILSAPPLIOATION 

	

1. 	This application is directed against the Respondent 

No.1,2, & 3 for issuance of Promotion order thereby Pmo-

ting the apolicant to Indian Police Service(IpS) Under 

Regulation N0 4 9 of the 'ndian Police Service(Appojn 

ment by pIornotion)Regu?5j0 195 on the basis of the 

Final Select LISt prepared under subReguiation() of 

Regulation 7 of the Same Regulations. 

Contc3 • 2/_ 



—:2:- 

2. JURISCI CT ION 0 F THE TPJ BJN AL: H 
The applicant Weclaref that the subject matter of the 

applicatioi is within the jurisdiction of the Hon'ble Tribunal 

as contained under section 14 of the Adninisti- ative Tribunals 

Act, 1985. 

	

3, 	LIMITATION: 

The app1icat declardh that the present application is 

filed %rithin the period of Limitation prescribed u/s 21 of 

the Administrative Tribunals Act, 1985. 

	

4. 	FACTS OF THE CASE_: 

4.1, 	That,the applicant is a senir member of the 

Manipur 'oli C9 Service (iJi3) and is preent1y pos ~ d 

S Qmmandant, Home aards(V),Manipur irnphal, 

4.2. 	That,the applicant, States that as per the 

provjsions.of the IPS (Appointment by Promotion) 

Regulations 1955, the members of the State Police 

Service are entitlEd to be promoted to IPS on ful±ul_ 

rnent of the Criterias prescribed under the Regulations, 

4.3. 	That,durinc the year 00,2(t)post 5  of IpS 

re reserved fr appointment by promotion from am ongst 

the MPS 0 fficers.Accordingjy interrns of the IPS 

(?ppointment by promotion) Regul ation s,1955, a selection 

omirjttee Meeting was held on 20/12/2300.After verlfj.. 

cation of all the Service records and after consultation 

With the Union Public Service rnrnission(upsc)s required 

under Regulation 5 & 6 of the Regjlatiofls,055 a final 

Sell 	List is prepared and Published in terms of 

Regulation 7(3) •Thereafter,vide Notification No.!.. 

1011/14/2000 —IPS I dt.29/10/2001 issued by the Govt. 

Contd., . 

- 	 ---- i- r 11 	fl 
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of India, Ministry of Home Affairs,New Delhi,the Final 

Select List approved by the UPSC under Reg'Ja.tion 7(3) 

of the IPS(potntmt by promotion) Regulations, 1955 for 

rhe year ,2000 has been published. 

A te copy of the said Notification ct. 

29/10/ 2001 is annexed hereth and marked 

as Mnexure-A/i, 

4,4, That,it is the correct position that a case being 

Special Trial No, I 	of 200 	is pending against 

the applicant before the n'b1e Oourt of Special Judge 1  

Manipur East for trial Acrdng1y, the said final 

Select List,It has specifically been stated the inclusion 

of the name of the applicant at S1,o.1 of the select 

List is provisional and subject to the clearance in the 

Criminal Case pending against him before the court of 

Spe cial Judge,Mnipur East, 

4,5, That,in terms of the contents 'at Note No,1 of the 

said notification dt.29/10/2001, the c0•0f Manipur, 
epartment o f P Cr Oflfl ci an c1  Aminj strati ye Re fo rms(PD) 

Vide its Letter No.3/3/981ps/:p(pt) dated 112-2CCi 
Communicated the Select List by Way of furnishinc copy 
of the said notification dt.2/Ic/2roI Issued by the (vt, 

of India, Ministry of Home Affairs to the applicant. 

A true copy of,  the said letter dt.13/12/2001 

is annexed herewith and marked as Anne,ur 
A/2. 

4,6. That,the applict Submit5 that after the selection  

and Preparation of final select list under Reuation 

7(3)theappojritment of the selected persons to the post 
of IPS by promotion are to be made by the 	1fldia, 
Ministry of I'me Affairs,New Delhi 

Con the recoen_ 

he covt.of nipur as Provided under dation to be made by t  

Cofltd,. 

-' 



./1. 	- _. -a'- 

Regulation (8) & 9 of the IPS (Appointrnnt by promotion) 

Regulations, 1935 

4.7. 	That, the applicant further submits that the 

same of the applicant is included, at S1,No.J. of the 

final Select List prepared in order of merit.It is 

the accepted and correct poIt!on that there are 

2(two) Vacancies in the cadre of IPS to be filled up 

by pronttion from arronçjst the iS Officers in the 

'1'ear, 2o00 for which the said Select List is prepared 

after observing all the due requirements of selection 

for promotion. However,the authorities concerned took 

a lot of time in making the slection,Even though the 

Selection 	.Mttee Meeting was held on 20122000,the 

Final Select List was' published only on 29/10/2001 

and the Same was communicated to the applicant only 

on 13/12/2001. 	 Further ,it 

is the accepted position that the Select List has 

its validity for a period of 1(One) year only.&ver 

and. above these, it is a fact that ths vacancy to he 

fi).led up is/are of the year 20CC and the 3 election 

process should have been or ouQht to have been compl 

ted long back for 	protion to the Selected 

Officers.However,in the instant Case, a lot of time 

was consumed in the selection process and even after 

selection and preperation of Final Select List for the 

year 200, till today no piocess is made either from 

the Oovtho.f IVaflipur or from the 0vt,f 1ndia for 

issuing the appointment order for prontion of the 

aplicant to i,P.S.Cadre. 

4,8. 	That 1 the applicant having no alternative made 

a representation to the Chief Secretary,Oovt.of 

Marilpur on 15-12-2001 through proper, channel for making 



/ 

-a. 

the necessary recommendation for piomotion to I.P.S, 

cd.re on the basis of thn final Select list dt, 29/ 

10/2001 .}wever,inite of such representation 

no action has been taken up and on the other hamd, 

the year 2001 is also expiring and in no time the 

validity of the select List may also eire in as 

muchas the Selection Committee meeting was held 

as far haCk as on 20_12000.In the circumstances, 

unless the situation is inter vend by the Hon'bie 

Tribunal by way of providing justice to thpplicant 

directin: the Respondants to appoint the applicant 

to 	 promotion from the date on which the 

appointment is doe under the I.P.S.(Apnointment by 

Promotion) Relations 1955, the ap1icant .may loose 

the chance of getting promotion to I.P.S1ri his entire 

SerViCe carer as in the subseuent selection which 

may be held in future his case cannot be considered 

because of age bar, 

A te copy of the representation, dt, 

15/12/2001 is annexed herewith and 

marked as Pnnexure—W3. 

5 • 	DUSF3i_iLLlEF 	AhJPFDVSEjCflS: 

5,1, 	BeCause the vacancies for the year2CC 	is/ 

are available and against which the applicant is 

selected at Merit LIst 140,1 and the acointrnent can 

be made by promotion. 

52, 	Because,it is not the case of the Respondants 

that no one will be appointed by promotion to I.P.S.  

from the M.P.S.Offjcers, 

5 • 3• 	Bcause,promtiori to higher post is the only 

life anc service of each and every Officer1 



V< 

5,4, 	Because the Resondants are bound to honour 

the recom€nd.ation and the inal Selection List, 

5.5. 	BeCause, the delay in makir' the process of 

selection cannot deprive the right of the apolicant 

for promotion to i,P,S. 

5.6. 	Because, giving timely promotion to the duly 

selected Officers is the iormai rule and with—I -olding 

of promotion Is the exception to the Rule,, 

5,7, 	Bec&use, there is no provision for with_holding 

of crornotion underthe Reg'uitions on the basis of 

penderAcy of Criminal Caçe. 

5 0 8. 	Because,the Final Select List is very clear 

thaL the selection is provisional and subject to clea-

rance of the pending criminal Case and as such the 

appointment can he made provisionally subject to 'the 

clearance of the pending crirftinal case. 

5. 0 	Becue se,there ± s no ground for jth—iolcjn 

o delaying the protion on the ground of pendency 

of criminal Case in as much as the case may be pending 

for many year 5;  even after the retirement of the appli-

cant the Case may not be completed as th€ trial of the 

case is at the initial stage, 

5.10. Becau se,inariy persons again st Whom either 

Criminal Cases or 41 ciplinary proceedings were 

pending like the applicant had al:cady been prcmoed 

in I.F.S/ L. A.$ and as such similar treatment should 

be given to the applicant, 

6. RETAILS OFREMEIES EXHLJSTE : 

The applicant declares that he has no other 

alternative and effective remedy except,by way of 

filing this applicatjon,FJejs seeking an urgent and 

immediate relief, 



01  
-: 7:- 

7. IWTERS NOT PREVIOUSL' FILlEt OR PE'L'IXG BEFORE iY 

OTHER OURT ; 

The applicant declares that no other app1ica. 

tion, writ or suit in.respect of the subject matter 

of the present application is filed before any court 

or authority except this application. 

RELIEFS SOUGHT FOR; 

Under the facts and circumstances stated a-.ove, 

the Applicant prays for the following re.iiefs:. 

8,1 	The Responc3ants be directed to appoint the 

applicant to i.P.S.by promotion in terms of the 

Final Select List dt.29-1o_2001 w.e,f. the due date 

entitled to be appointed t the applicant, 

- 8.2. 	Any other relief or reliefs as the }bn'hle 

Tribunal deems fit and appropriate in tho nature 

of the Case, 

8.3, 	st of 	p1ication/Lit.igatjon, 

  

Pending disposal of the applicantthe applicant 

prays for an interim order directing the Respondant 

No,2 and 3 to make the recommendation of the name 

of the aoplicant for appointment to I • P,S,0 pmo 

tion under Regu3.tjon 8 and 9 61 the I.P.S.(App o int 

ment by Pronotion) Peculations 1955 and further direct 

the Respondant No.], to issue the nedessary appointment 

order on receipt of the recommendation w1tIut delay. 

	

lo . 	•. 	•• 	0 

The application is filed throuTh advocate, 

0 

Critd. . 
	

IL-,-) 
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ii 	TICULpRS OF THE I. PQ.: 

I4p.o *  N00  

Ii) 	1ate 	: 

lii) 	Payable at : Q.wahatj. 

12, LIST OF BCLOJRES : 

As stated in the 

K 



VERI FIUATIO.N 

I,. N.Nçjaraipam, MPS, no serving as Oommandant, 

Fbrne Guards (v), (vt.of lanipur,resident of Mantripukhri, 

District imphal East, ianinur, do hereby verify that the 

Statements made in paracraph No.1 to 12 excpt in para. 

graph 1'.io.5 are tru to my knowledge and these statements 

are made on the basj s of records I further verify that 

the statements made in paragraph No.5 are also found to h e  

true based on information w 	 d hich I gathere from the records 

as well as the information received from my counsel which 

I believe to be true and the rest are my humble submissions 

before the Host hie Trihunaj and I sign on this verification 
on this 	day of ecemher,2coI at impha1 

By 

Advocate 
SICEIATJR ! q-1 	 L I CiN ~T T 

• 
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I -140l1/14/2000.IpS I 

	

t fx1  ; 	 Govornment of India I E3harat Sarkar P/I 	' 	
Ministry of Home Affalis I Gnu Mantralaya ;'./ .?:":•;j • 	• 	. 	. . 	. 	: 	,• 	*** 	. 	• 	I. 	•, 	• • 	 ••..•. 

t•• 
I 	• • 	• 	•. 	:; 	. 	 • 0 	 • 	 • 	 . 	 . 	 • 	 . 	 .. 	S 	 • 	

•• . 	 ! 

	

I i 	 New DeI1I, the 	October, 2001 \ Ii 

	

I 	 2 9 OCT 2W 

	

1 	, 	, 	
I 	' 	 I 

I 	I 
In exercise of the provisfons contaitiod in sub-regulation (3) of Regulation 7 of ,  I 	 the Indian Police Sece (Appoin(mejil by Poniotion) Regulations, 1955, the Union 

j Public SeIceCommission has dpproved the 2000 Se'ect List containing the nrnes 
of the folIowin membes of the State Police SeIce of Manipur, prepared b the 
selection committee In lts meetinrj hcld on 20 12 2000, towards filling Up 2 
substantive vacancies In the Manipui segnient or the Joint Manipur - Thpura IPS Cadre during 2000 

Date of Birth 

I 	 * 

	

N. Ngaraipani (S r) 	 05 03 47 

2 	 * LKHaokr) 	 010353 
IP  

	

* 	The ndmo at Si No I has Ueoti iflCJtI(1OcI an the iist rovIsionaiiy subjec 

	

At- a 	 t to clanco in the crminaI case pending adairist him boo the Hoh'ble Court of Special Judqe Manipw Ea,[ The name at Si.Jo 2 
has been included in the list provilonaIIy subject to clearance In the dIscIpInary 

proceedings pending against hun and grant of integrity cci tfrice b the . 	 State Government 	 . 	 a. 
.' 

•(S.P.Verma) • 	
• 	/ 	

. 	
. 	liiicler Secretary to the Governme,it of India 

g •. 	
• Tele No. 3011527 

o. -1401 l/l41200Q-Ips I 	 Now Delhi the 	October, 2001 

'flOCT?Wl 

	

'1 	
The Ch1ef Secretai, Gnvernme,it of Mantpijr, MPHAL (Attn Shri H Gyan 

Prakash, Deputy Secretary-Dp) with 2 SpdrP copids with the recL,est that the 
officers cbncerned may be Intimated of their status Iii the Select List along*ith a 
copy of the Notification 

	

2 	The Secretary, Union Puhhc Seivi( e 	e, Dholpur House Shahahan 

	

7/ 	oad, NEW DELHI (Attn Sh Mnjit Kun, Under Secretary, AIS) for Inforrntion 

- 

(S.P. Verma) (JHIP . 	'I•,Iors, + 	- 	 . - 
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Nso3f3/981pS/Dp(pt) 
GOVEHti' OF NAN1PUR 

DE'ARTMT OF PERSONNEL & AL1INISTRATIVE REFORMS 
(PERSONNEL DIVISION) 

To 	 Imphal, the 13th December, 20o1 

1. ShrI N o  
Co!nrnadnnt, Home inrds, 
MnnjPur0  

29 Sj L.K. Hok1p,MpS 
Supdt of POl1CP/CID(C). 
Manipur 0  

SUbjct._ Status position in the 
Select List of 2000 

Sir, 

I am directed to send herewith a copy 
Notjfjctjon NoI_1L0 /1/,/20 	

of 
 Si dated 2911 2001 from Sin S,p 0  Ver,a, Under Secrety -€0 the 

Government of India, NiJry of Home AffairspNew 
 

Delhi rogdjng the status position 
in the Select 

List, 2000 of the £Oi1tg MPS Officers for inf 
Ination:..,  

S'j N Ngaaiprn (ST),MPS 
Sj. I..K. Hao1p (SI'), MPS,,  

Yours Thith±I1, 

(Th0 DbflflhiOY.Singb) Uncj 	Secretary() Goverflme 	of II 	 llatttpur, F 	 1 	_ 
Copy to:. 

Shrj 3j Venne, 
Under Secrety to the 

bi Ind1, 
Ministry of lJonie Affairs, 
New Delhi0 

The Director General of Police, 
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ANXtz A/, 

The Chief Secretary, 	 •'.; 
Covt.of Manipur 

TrouhPrj Cpj 

Sub:..PFOWfYIION/APPOINTMtNT OF STATE POLICE TO I.P.S. 

Sir,; 

 

• 	With due respect and honour, the unders'ined lay 

the following few facts to the kind notice of the,re 

pectable Chief Secretary Manipur for perusal and nec.. 

ssary action 0 	 , 

For the year 2000, there are 2 vacancies in the 

Cadre of I,P.S.ihich is to be filled up ftOTTI the Manipur 

P0lice Service, for whi .ch the necessary Selection Coma. 

mittee meeting was held and after observing all the due 

formalities, the final select List was prepared and 

published under Feçulation 7(3) lof the 1 0 P.S0(Appointa. 

ment by Promotion) Regulation 195 	vide Govt.of India, 

Ministry of Home Affairs,New Ceihi Letter No, 1-14011/ 

14/2000a.I.P.S.1 dt.29a.1Oa.20C1. A Copy of the final 

select List is also Communicated to me vide Covt.of 

Manlpur, repartment of Peronnel & AdmInIstrative 

Reforms (PL) Letter No,3/3/98_ipS/C)(Pt)dt'.1.12_2OOj. 

In this regard,the underc_igneO may be permitted to 

submit that at per ileulation 9 of the I.P.S.(Appojntment 

by PromotiorReulat1on 1955 the State of Manipur 'should 
• 	 ' made a recomendation to the Central ('vt.for appointment 

and on the basis of such recomendation the appointment 

is to be made by the Central Govt. 

Contd.... .21.. 



• 	

-...- 

..: 2. 

It is also most important to sumjt that the 
£elect List is of the year 	and the Same is 

valid only for onp year j,. upto. 31l2..2j and 
today being .15th iecerner CQI, if immediate action 
is not taken up thr..sti

Pulated period shall be 
before Setting the appointment 

-( It is, thereqore,requested that a recommenda.. 
I tion for appointment of  t he underjned to l.P.S.by 

promotion as Stipulated under Regulation 9 of the 

tment by P romotjon)Eeu1ation 1955 
Ar  may 

kindly be made in time to the Central 

of'me Affairs, GOVt of India. 

For YOUX kind actjn I shafl ever rcmajn thank.. 

to 	
iou, 

EflClosed;.. 

1. Letter dt.1122ccI. 

2, Notification dt. 

29/ iO/(C 1. 	 0ur; falthfuliy, 

( 	 m e   

) 2 	
Gomman dant Home Guards, 

Manipur. 
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BEFORE THE CENTRAL ADMIISTRAT1RIBUNAL 
GUWAHATI B;ENCH , , 	 \\ 

O.A.NO. 482 OF 2001 

SHRI N. NGARAIPAM 
	

APPLICANT 

VERSUS 

UNION OF INDIA AND OTHERS 
	

RESPONDENTS 

WRITTEN STATEMENT ON BEHALF OF RESPONDENT NO.1 

I, S.P. Verma, sic late Shri G.D. Verma, working as Under Secretary to 	
( 

the Government of India, Ministry of Home Affairs, do hereby solemnly affirm and 

state as under: 

I am conversant with the facts of the case and competent: and authorized 

to file this written statement on behalf of Respondent No.1. 

That I have read a copy of the OA filed by the applicant herein and have 

understood the contents thereof. I hereby deny the contentions made therein, 

unless the same are expressly and specifically admitted by me herein. 

3 	That the applicant has filed the present OA praying for directions to 

appoint him to the Indian Police Service (IPS) by promotion on the basis of 

provisional inclusion of his name in the Select List. of 2000 of the State Police 

Service (SPS) Officers of Manipur for promotion to the IPS. 

4. 	That at the outset it is submitted that the State Government, Union Public 

Service Commission and the Central Government are the three agencies 

involved, in the process of recruitment by promotion of State Police Service 

Officers to the IPS. The UPSC has, however, not been impleaded as a 

respondent by the applicant. The OA, therefore, suffers from the defect of 

nder of necessary party and as such deserves to be dismissed on 

s count alone. 
jo 

I1  
). 	 d 
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EA 5. 	That before replying to the contentions of the applicant in the OA, the 

nswering respondent craves leave of this Hon'ble Tribunal to make the following 

Dreliminary submissions. 

116. 	That it is humbly submitted that contentions made by the applicant in this 

OA are not in accordance with the provisions of the Indian Police Service 

(Appointment by Promotion) Regulations, 1955, as amended froirn time to time, 

(hereinafter called the Promotion Regulations) governing the promotion of State 

'Police Service Officers to the Indian Police Service. 

17. 	Under the All India Services Act, 1951, more particularly Section 3 of the 

said Act, the Central Government is empowered to make rules to regulate the 

recruitment and conditions of the service of pers'ons appointed to the Indian 

'Police Service. The relevant provisions of Section 3 read as under: - 

"3(1) The Central Government may, after consultation with the 

Governments of the State concerned, (including the Stal:e of Jammu & 

Kashmir) (and by notification in the Official Gazette) make Rules for the 

Regulations of recruitment and conditions of persons appointed to an All-

India Service.................. 

8. 	In pursuance of Section 3(1) of the All India Service Act, 1951 the Central 

Government has framed the following rules relevant for the purpose of the 

present OA: - 

1 	(a) 	The Indian Police Service (Recruitment) Rules, 1954 (hereinafter 

referred to in short as the Recruitment Rules); and 

	

(b) 	The 	Indian Police 	Service (Appointment 	by Promotion) 

Regulations, 1955 (hereinafter referred to in short 	as the 

Promotion Regulations). 

/ 	9. 	A person is recruited to the Indian Police Service under Rule 4 of the 

°crument Rules by one of the two sources given hereinbelow: - 
14T 61 

' 	. (a) 	through competitive examination (i.e. direct recruitment) 

(b) by promotion of substantive member belonging to the State Police 

Service. 
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10. 	That the following provisions of the Indian Police Service (Appointment by 

Promotion) Regulations, 1955, as amended on date, are relevant in the context 

bf the contentions made by the applicant in the present OA: - 

Regulation 5 Preparation of a list of suitable officers: 

"5(1) Each Committee shall ordinarily meet every year and prepare a list 

of such members of the State Police Service as are held by them to be 

suitable for promotion to the Service. The number of members of the 

State Police Service to be included in the list shall be determined by the 

Central Government in consultation with the State Government 

concerned, and shall not exceed the number of substantive vacancies as 

on the first day of January of the year in which the meeting is held, in the 

posts available for them under rule 9 of the recruitment rules. The date 

and venue of the meeting of the Committee to make the Selection shall be 

determined by the Commission". 

"5(5) The List shall be prepared by including the required number of 

names, first from amongst the officers finally classified as 'Outstanding', 

then from amongst those similarly classified as 'Very Good", and thereafter 

from amongst those similarly classified as 'Good' and the order of names 

inter-se within each category shall be in the order of their seniority in the 

State Police Service: 

Provided that the name of any officer so included in the list shall be 

treated as provisional if the State Government, withholds the integrity 

certificate in respect of such officer or any proceedings are contemplated 

or pending against him or anything adverse against him has come to the 

notice of the State Government. 

Explanation I: The proceedings shall be treated as pending only if a 

chargesheet has actually been issued to the officer or filed in a Court, as 

the case may be. 

Explanation II: The adverse thing which came to the notice of the State 

Government rendering him unsuitable for appointment to the Service shall 

be treated as having come to the notice of the State only if the same have 

en communicated to the Central Government and the Central 

VK Government is satisfied that the details furnished by the State 
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Government have a bearing on the suitability of the officer and 

investigation thereof is essential." 

Regulation 6 Consultation with the Commission- 

"The list prepared in accordance with regulation 5 shall then be forwarded 

to the Commission by the State Government alongwith - 

the records of all members of the State Police Service included 

in the list; 

the records of all members of the State Police Service who are 

proposed to be superseded by the recommendations made in the 

list; 

the 	observations of the State Government 	on 	the 

recommendations of the Committee." 

"6(A) The State Government shall also forward a copy of the list 

referred to in regulation 6 to the Central Government and the Central 

Government shall send their observations on the recommendations of 

the Committee to the Commission." 

Regulation 7 Select List 

7(1) The Commission shall consider the list prepared by the Committee 

alongwith: - 

the documents received from the State Government 

under regulation 6; 

the observations of the Central Government and 

unless it considers any change necessary, approve the list. 

7(2) If the Commission consider it necessary to make any 	changes in 

the list received from the State Government the 	Commission shall 

inform the State Government and the Central Government of the 

changes proposed and after taking into account the comments, if 

any, of the State Government and the Central Government may approve 
elo 

list finally with such modification, if any, as may, in its opinion, be just 

-, and proper. 

'1 	- 
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7(3) The list as finally approved by the Commission shall form the Select 

List of the members of the State Police Service. 

Provided that if an officer whose name is included in the Select List 

is, after such inc!usion, issued with a charge sheet or a charge sheet is 

filed against him in a Court of Law, his name in the Select List shall be 

deemed to be provisional. 

7(4) The Select List shall remain in force till the 31st  day of December of 

the year in which the meeting of the selection committee was held with a 

view to prepare the list under sub-regulation (1) of regulation 5 or upto 

sixty days from the date of approval of the select list by the Commission 

under sub-regulation (1) or, as the case may be, finally approved under 

sub-regulations (2), whichever is later: 

Provided that where the State Government has forwarded the 

proposal to declare a provisionally included officer in the select list as 

"unconditional" to the Commission during the period when the select list 

was in force, the Commission shall decide the matter within a period of 

ninety days or before the date of meeting of the next 	Selection 

Committee, whichever is earlier and if the 	Commission declares 

the inclusion of the provisionally included officer in the select list as 

unconditional and final, the appointment of the concerned officer shall be 

considered by the Central Government under regulation 9 and such 

appointment shall not be invalid merely for the reason that it was made 

after the select list ceased to be in force." 

Regulation 9 - Appointments to the Service from the Select List:- 

"9(1) Appointment of a member of the State Police Service, who has 

expressed his willingness to be appointed to the Service, shall be made 

by the Central Government in the order in which the names of the 

members of the State Police Service appear in the Select List for the time 

being in force during the period when the select list remains in force" 

Second proviso to Regulation 9(1) reads as under: 

"Provided further that the appointment of an officer, whose name has been 

included or deemed to be included in the select list provisionally, under 

proviso to sub-regulation (5) of regulation 5 or under the proviso to sub- 

90t 4 

* 0"  
i;? 
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regulation (3) of regulation 7, as the case may be, shall be made within 

sixty days after the name is made unconditional by the Commission in 

terms of the first proviso to sub-regulation (4) of regulation 7." 

IFACTS OF THE CASE: 

11. 	That the facts of the case are that the Select List of 2000 of State Police 

ervice Officers of Manipur was prepared towards, filling up 2 substantive 

jvacancies existing as on 1.1.2000 in the promotion quota of Manipur Segment of 

the Joint Manipur-Tripura IPS Cadre. The meeting of the Selection Committee 

as convened by the UPSC on 20.12.2000. 	After considering the 

mendations of the Selection Committee, records received from the State 

ent and the observations of the Central Government, the UPSC 

their approval on 15.10.2001 in terms of the provisions of Regulation 

(3) of the Promotion Regulations. The Select List of 2000, as approved by the 

PSC on 15.10.2001, comprised of following 2 names in accordance with the 

ions of the Promotion Regulations: 

S.No. 	Name of the Ofticer 	Date of Birth 

(5/Shri) 

N. Ngaraipam (ST) 	05.03.1947 

L.K. Haokip (SI) 	01.03.1953 

2. That the name at S.No.1(applicant) was included in the list 

provisionally subject to clearance in the criminal case pending against him 

Lefore the Hon'ble Court of Special Judge Manipur East.  The name at S.No. 

(Shri Haokip) was included in the list provisionally subject to clearance in 

tile disciplinary proceedings pending against him and grariit of integrity 

¶ertificate by the State Government. 

That thereafter the Select List, as approved by the UPSC on 15.10.2001, 

as published in the Gazette of India by this respondent vide Notification No.1-

1'011/14/2000-IP5.l dated 29.10.2001. Since both the officers in the 2000 

eIect List were included provisionally in the Select List, their appointment to the 

[PS could have been considered by the Central Govt only aftpr thRir intIiisinn 

Was made unconditional and final by the UPSC on receipt of proposal from the 

State Government, after clearance of the criminal case/disciplinary proceedings 

	

GO W'^O 	iending against them, during the period when the select list was in force. As 
'01 

gir inclusion was not made unconditional and final by the UPSC during the 

eriod the 2000 Select List remained in force, none of them could be appointed 
c' 

	

. 	to the IPS by the Central Government. The Select List of 2000 of Manipur 
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emained in force till 13.12.2001 i.e. upto sixty days from the date of 

approval of the Select List by the UPSC viz 15.1 0.2001. 

REPLY TO CONTENTIONS: 

That right from the date of approval to the 2000 Select List by UPSC, 

during the entire period when the 2000 Select List for promotion of SPS Officers 

of Manipur to the IPS remained in force, one post remained ready for the 

applicant but the answering respondent could not consider his appointment to the 

'IPS for the reason that the inclusion of the applicant continued to remain 

provisional in the Select List, during the period it remained in force. 	It is 

submitted that the provisional inclusion of the name of the applicant in the 2000 

Select List was based on the statutory provisions contained in the proviso to 

Regulation 5(5) of the Promotion Regulations and the answering respondent was 

prevented from considering his promotion to IPS from the Select List under the 

second proviso to Regulation 9 (1) of the regulations. 

That it is submitted that the scheme of the Promotion Regulations provide 

for promotion of provisionally included officer to the IPS, in case the 

circumstances that led to such provisional inclusion in the list cease to exist and 

the name is made unconditional in the Select List by the UPSC on the 

recommendations of the State Government, during the period the Select List 

remains in force. 

That it is submitted that the validity period of the Select List for promotion 

to IPS prepared and approved by the UPSC during the year, is prescribed in sub-

regulation (4) of Regulation 7 of the Promotion Regulations. From 1 .1.1998 the 

select Lists are prepared on calender year basis against the vacancies 

existing in the promotion quota as on 1st January of the year for which the 

elect List is prepared. The size of the Select List is determined by the Central 

covernment in consultation with the State Government subject to the maximum 

of the vacancies existing in the promotion quota of the State IPS Cadre as on 

1 St January of the year for which the Select List is prepared. Regulation 7(4) of 

the Regulations prescribes the validity period of the Select List as 31st day of 

lecember of the year in which the meeting is held or 60 days from the date of 

•  , approval to the Select List by the Commission, whichever is later. Regulation 9(1) 

nandates the Central Government to consider appointment of unconditionally 

included officers in the Select List approved by the UPSC to the IPS within a 

4-5 p9ripd of 60 days after approval by UPSC to the list. 

ve 

• 	 .•I\ 
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7. 	It is submitted that the genesis behind prescribing the validity period of the 

eIect List in the scheme of the Promotion Regulations is that unlike promotions 

to higher posts/grades within the same Department and in the same hierarchy, 

he Promotion Regulations deal with a scheme of induction of the State Police 

eMce Officers at Senior Class-I level under the services of the State 

overnment in the All India Services under the control of the Central 

overnment. Unlike the panels for promotion prepared by the DPC in the same 

lepartment, movement of the officers from the State Government to the Central 

overnment and again back to the State Government Services is not provided 

1nder the extant rules. Further, such movement back and forth between the All 

India Service and the State Civil Service frequently is liable to upset settled 

itions of seniority and postings of the All India Service officers in the State 

Cadres, leading to administrative difficulties in manning the Cadre posts in 

State and hence is against larger public interest. As per rule, a promotee 

er in the All India Services cannot normally be reverted to the State Service 

3pt where his continuance in the AIS is found unsuitable in terms of the 

prpvisions contained in Rule 12 of the IPS (Probation) Rules, 1954. In view of 

this and also in order to achieve finality to the selections and appointments 

rrde from the approved panel towards achieving the object of Regulation 5(1) 

to prepare Select Lists for promotion to IPS every year, the validity period11  
of, the Select List stands prescribed in the Promotion Regulations as 31 St 

day of December of the year in which meeting is held or 60 days from the date 

ofpproval of the Select List by the UPSC, whichever is later. Unless the status 

of he officers included in the Select List is finally settled within a time limit, the 

ents cannot embark upon the process of preparation of Select List for 

year [i.e. 2001, in the instant case] which in turn affects the chances of 

g considered for promotion against vacancies of 2001 in respect of other 

Officers down the line in the SPS. An officer not appointed from the 

ier Select List due to provisional inclusion, is invariably considered for 

ion to IPS from the subsequent Select List. 

18. 	In terms of Regulation 7(4) of the Promotion Regulations, the 2000 Select 

List: of Manipur remained valid till 13.12.2001 [i.e. upto 60 days from the date 

of approval to the List by the UPSC viz. 15.10.2001]. Since no proposal was 

received by the UPSC from the State Government to declare the name of the 

applicant as 'unconditional' in the list (as the criminal case was pending before a 

Qfrt of Law), the name of the applicant could not be made 'unconditional' and" 

Wilit i1aI by the UPSC in the 2000 List. Consequently the applicant could not be 
c 4 J' Q hsidered by the answering respondent for promotion to IPS, on his provisional 

•+' inclision in the 2000 Select List, in accordance with the provisions of the 

Promotion Regulations. The Promotion Regulations envisage a scheme to 
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prepare Select Lists for promotion to the IPS for every year. It was not possible 

to indefinitely extend the validity period of the select list lest there will be no 

finality to the Select List and promotion for the subsequent year will be blocked 

on that count. The applicant will invariably be considered for inclusion in the 

ubsequent Select List for promotion to IPS Jt. Manipur-Tripura Cadre, as he 

included in the list of 2000 and the right of consideration cannot be forfeited 

account of criminal case pending against the officer. 

	

9. 	In view of the above submissions, the contentions made by the applicant 

re devoid of merit and the prayer to appoint him to the IPS on the basis of 

rovisional inclusion in the 2000 Select List is against the rules and regulations 

and thus untenable in accordance with law. 

	

Z. U. 	That in view of the detailed factual and rules position submitted in the 

$receding paragraphs, it may be observed that the case of the applicant for 

dppointrnent by promotion to the IPS could not be considered primarily because 

In account of the pendency of a criminal case against him the State Government 

did not recommend his case to the UPSC for unconditional inclusion of his name 

the Select List for promotion to the IFS, when the Select List of 2000 in which 

hs name was included remained in force. It is submitted that the matter relating 

to promotion of the applicant to the IPS was processed only in accordance 

with the statutory provisions in the Promotion Regulations, as amended 

frm time to time, as far as the answering respondent is concerned. 

	

211. 	In view of the submissions made in the preceding paragraphs, it is 

humbly submitted that the applicant is not entitled to get any of the 

rEliefs/interim relief prayed for by him and the instant OA deserves to be 

dimissed with costs being devoid of merit. It is prayed that this Honbie 

Tiibunal may be pleased to pass appropriate orders in the interest of equity 

and justice and dismiss the OA accordingly. 

(DEPONENT) 

Delhi, 
1, 	March, 2002. 

(!• 
41. P. V1 
I" Ø1 

Under 

Mitti hV  of H.me £U*a 

N ' lDit'i, 
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VERIFICATION 

I, S.P. Verma, son of Late Shri G.D. Verma, presently posted as Under 

ec1et8y to the Government of India in the Ministry of Home Affairs, New Delhi 

do hereby verify that the facts stated above herein are true to my knowledge, 

rformation and belief derived from relevant files and records and nothing has 

been concealed. 

Verified at New Delhi on this 	day of March, 2002. 

(DEPONENT) 

Is. P. VU* 

Under SoCtc7' 

9 
MnsUy of kkmO 

N 
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BEF()RE- THE CENTRAL ADM1N1STRiI lYE R1UNAL. 

GUWAHATI BENCH 

INI HE MATTER OF 

OriQinal Application No 42/2001. 

Shri N. Ngaraipam. MPS 

Applicant. 

-Versus 

Union of India and Ors. 

- - Respondents,, 

ANt) 

TNT HE MATTER OF 

Written statements on behalf 	of 

Respondents A. 2 and 3. 	
1 

I _ 	 son of 

.iged about 55 years,, resident of T92 	 East 

functioning as Under hereby solemnly 

fIrm and say as follows 

That 1 am the  Under 	 of ovt of 

ariipur and I am acquainted with the facts and circumstances 

Of the case and on being authorised I am competent to swear 

this on behalf of the respondents No. Z to 3 

That a copy of the original applicat:ion was served 

upon me and 1. have gone through the same and understood the 

qontents thereof. 

1 

ati High C.urt 

S.ac. MenipP 



that save and except the statements which are not 

specifically admitted here below and which are 

contrary/inconsistent to the records shall be deemed to have 

been denied by this deponent. 

That with regards to the statement made in para-

graph 1 of the application the deponent begs to state that 

the application is received after having expiry of the life 

of the panel for the promotion of the LP..S for the year 

2000 and as such on, the ground alone, the application is 

lIable to be dismissed.. 

that with regard to the statement made in para- 

/ graph 2 and 3 of the application the deponent has no comment 

to offer.. 

6. 	[hat the statement made in paragraph 44..142 and 

.. 43 are being matters of record and the deponent denies and 

dispute all those st:atement which are not borne out of 

records, 

1.. That with regard to statements made in paragraph 

4.4,. 4..5, 4../ of the application the deponent begs to state 

that the case of petitioner and the case of Shri L.A. HAUKIP 

were considered by the selection Committee along with other 

officers who are within the zone of consideration and ac-

cordingly Shri L.A. HAOKIP and the petitioner were included 

provisionally in the IPS select list 2000 in respect of 

Øt% MOCOuft  

I.ec. M.MP 



Manipur segment of joint i1anipur'Tripura Cadre during the 

year 2000. 

The deponent further begs to state that the case 

of the petitioner as well as of L.A. Hackip were provision 

ally included in the IPS select list which indicated with 

the certain observation in the notification dated 

29.10..2001 issued by Govt. of india which read as follows: 

The name at Serial No,. 3. has been included in the 

list provisionally subject to the clearance in the criminal 

Cc5O pending against him before the HOnbie Judge, tianipur 

East. The name at Serial NO, 2 has been included in the list 

provisionally subject to clearance in the disciplinary pro 

ceeding pending against him and grant of integrity certifi' 

catos by the State Govt. it is seen from the notification 

that the serial No. 1 has been included in the list provi' 

sionally subject to the criminal case pending against him 

and the case is still pending as prosecution sanction has 

been 

18/'293/2999'-P/dp dated 22.8.2000. it is relevarose 

herein that the petitioner as the Commandant 2nd MR.. and two 
)lav. 

; other %C,-Quarter MatrandStore..jn-charg of the 2nd h..R.., 

during the year 1990 to 1993 entered into criminal conspira 

cy in the matter of misappropriation of uniform items of the 

Director General of Palice Manipurs pool worth Rs., 5.5 

03 605.94/'- 

8, 	 The deponent further begs to state that the exclu- 

ion of the name of the petitioner for the select list of 

an 
Qflh.ti Hèh C.uv* 

$nch, MInIPUI 

I 



he year 2000 was prepared against two subsyjklivylvacancies 

eXisting in the promotiân quota as on 11 2000 alongw.th 

HAOKIP was provisional and the appointment of these two 

Z i. ,:-;ionally excluded officer to IPS could he considered by 

the Central Govt. only after the names were made uncondi-

tional & final by the Union Public Service Commission on 

rceipt of proposal from the Sate Government during the 

vhidlty period of the Select list in the Instant case, the 

3ate Govt. was not in a position to certify the integrity 

of the petitioner as the same is subject to the outcome of 

the Crirriirial Trial pending against the petition tioreover,  

a4 the life of panel fc,r the promotion of the post of IF'S 

hetore has expired, the question of selection for promotion 

ds not arise at all. 

ihat with regard to the statement made in para-

grph 46 of the Application, the deponent begs to state 

that the period of IPS list for the year 2000 has already 

hen expired and the validity of the select list ha been 

prvided In regulation 7(4) of the promotion regulation and 

the said regulation is as follows. 

The select list shall remain in force till the 

31s day of December • of the year in whiOh the meeting of 

theSelection Committee was heald with a view to prepare the 

list under sub-reoulatIon (1) of regulation 5 or upto 60 
date of approval of the Select List by the 

day s f ,roth the sion under sub-regulation (i) on as the 

case may he finally approved under Sub-Regulation (2) which' 

evei is later," 

4 

emiuieF.t A..V4t$ 

S.ekMi W,hCauVt 

$ Onth, ManpM 



In the instant case the approval of the commissiØn 

to the recommendation of the selection committee made on 

was conveyed to the Govt. of India and the (ovt 

Of manipur on 15,10,01 and as such the life of the select 

list lapse on 13.12,2001, Hence the select list of 2000 is 

no lonQer valid in view of regulation 7(4) of the promotion 

regulation, 

.:w. 

 

That with reqard to paragraph 4,8 of the applica-

tion, the deponent begs to state that the application is 

filed after the expiry of the select list of the IPS of year 

2000. And as such the question of moving the U.P.S.C.. for 

unconditional and final of the provisional inclusion of the 

petitioner does not arise at all for which the petitioner 

case has no legs to stand. And as such the same is liable to 

be dismissed with costs, 

ii. That with regard to the submissions and allegation 

made 	in para 5, the same are denied by the deponent. 	The 

deponent states 	that the life of the 	select list 	having 

already expired and it being infeasible and unpracticabie to 

certify the integrity of the petitioner in view of the 

pendency of the criminal trial, the unconditional and final 

of the provisional exclusion of the petitioner does not 

arise at all and as such the instant application is liable 

to be dismissed. 

The deponent further denies that any person against 

whom either criminal case or dscipiinary proceeding are 

uim 	Ar vItS 

a.ukatl 
JII kach MaM9U 



pend:ing has been promoted as alleged by the petitioner, 

12. 	That with regard to paragraph 8 and 9 of the 

application the deponent begs to state that there is no 

merit in consideration of the application being flied after,  

the lapse of the life of the select list prepared under the 

appropriate provision of the regulation and in view of the 

pending criminal trial against, the petitioner. Moreover the 

answering deponent begs to state that no case was made out 

for the grant of relief as prayed for by the Applicant. It 

is further stated that there is no merit in the application 

IL 

	 and as such the application is liable to he dismissed. 
'9 

I. 

V E R I F I C A T 1 0 N 

I Shri_TbL_p 	 son of 	_9ba Sirih 

aged about ,5 	years, resident of 	 East 

functioning as Under SecretarY(DP)dO hereby verify and 

states as that the statement made in paragraph 1,2,3,4,5,6,10, 11& 12 

are true to my knowledge and those made in paragraphs 7,8  

* are matter of records.. 

And I sign this verification on thisj,day of 

June.. 2002 at Manipur.. 

(711. 

4q  dee1rnt is taentified by 

t certitv 141 I read nyc, sad 

ontvnti t %J%p cjrdaraDt and that As 
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